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BEFORE THE NATIONAL GREEN TRIBUNAL CENTRAL ZONAL 

BENCH. BHOPAL (M.P 

original Application No.105/2020 (CZ2 

Applicant(s) Babulal Jajoo 

I/Versus/ 

Respondent(s) State of Rajasthan & Ors 

REPLY ON BEHALF OF RESPONDENTS' 1&2 

That the Respondents' no 1&2 begs to submit as under: 

PRELIMINARY OBJECTION 

The Application filed by the Applicant have been filed on false, pretext 

and by suppressing material facts. Applicant has misrepresentated the 

facts before the Hon'ble Tribunal. There is no degradation of 

environment as alleged by the applicant in the application. It is most 

respectfully submitted that in the year 2009, Urban Development 

Trust Bhilwara framed a Scheme for development of Patel Nagar 

Extension Plan i.e. Annexure P-1, which was approved on 25-05-2009. 

The plan of sector 4 for residential Villas in the west side of the 

Mansarovar lake admeasuring approx. 100 x125 feet alongwith other 

facilities such as park area, educational area and reserved area for 

future plan. Due to the large area of the Plots for the Villas, the same 

could not be auctioned, therefore under the Rajasthan Urban 

Improvement Act (Land Disposal Rules), 1974, the answering 

respondent no.2, amended the Part Layout Plan of Patel Nagar 

Extension, Sector 4, vide order dated 21-05-2019 and it was decided 

to create small plots foregoing the idea of villas so that the land could 
4 

be made available to the all sections of society to as to enable 

e r 

. 
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participation of all sections, and also to raise revenue which could be 

collected through auction to the Trust. 

The averments made by the applicant in the application are 

misconceived and without any basis as it has been alleged by the 

applicant that land of two parks by the Mansarovar Lake in Patel 

Nagar has been converted in Commercial land for the benefit of 

builders and colonizers. That applicant has failed to point out to whom 

this benefit has been apportioned. Though, there is no degradation of 

environment and the area of Parks in amended Plan of 2019 has 

increased as compared to 2009. Copy of Factual Report is filed 

herewith as Annexure R-1. Hence, application filed by the applicant 

being devoid of merits is liable to be dismissed with Cost. 

PARAWISE REPLY 

1. Reply to Para 1 & 2 of the Application : Contents of Para 1 & 2 

needs no Reply. 

Reply to Para 3.1 of the Applicaton: Contents of Para are 2. 

specifically denied for want of documents substantiating the 

averments made therein. 

Reply to Para 3.2 of the Application: Contents of Para 3.2 are 3. 

false and specifically denied. It is specifically denied that 

applicant raised a substantial question relating to degradation 

of environment on the allegation of conversion of two parks into 

Commercial Land. It is also specifically denied that development 

on the Patel Nagar Extension has been carried out just in order 

to benefit the Colonizers and builders. There is no averment 

with respect to private party or their name. 

Reply to Para 3.3 of the Application: Contents of Para 3.3 are 

not disputed. 

Reply to Para 3.4 of the Application: Contents of Para 3.4 of the 

Application are false as the Applicant have suppressed the 

material facts from the Hon'ble Tribunal in respect of 
Rr 

Area 
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undeveloped portion of land. It is respectfully submitted that 

entire region was under-developed and works have been 

carried by the Respondent No. 2 for development of the area and 

boundary walls were damaged have been renovated and repairs 

is being carried out including beautification of park. 

Reply to Para 3.5 of the Application: Contents of Para 3.5 are 
6. 

false and specifically denied except the fact that Respondent No. 

2 is the Nodal agency for Planning the development of City of 

Bhilwara. It is respectfully submitted that earlier Lay Out Plan 

was published on 22-05-2009 which provides for an area of 

77846 sq. ft approx. for Park A and area of 201390 sq. ft. approx 

for Park B. 

Reply to Para 3.6 of the Application: Contents of Para 3.6 of the 

application are false and specifically denied. It is specifically 

denied that by Amended Lay out Plan of Patel Nagar Extension, 

land of Park A has been replaced by building Units and 80% area 

of park B have been depleted for the construction work. As 

submitted earlier, Urban Development Trust Bhilwara framed a 

Scheme for development of Patel Nagar Extension Plan ie. 

Annexure P-1, which was approved on 25-05-2009. The plan 

provides for residential Villas in the west side of the Mansarovar 

lak admeasuring approx. 100 x 125 feet alongwith other 

facilities such as park area, educational area and reserved area 

for future plan. Due to the large area of the Plots for the Villas, it 

remained unauctioned, therefore under the Rajasthan Urban 

Improvement ACT (Land Disposal Rules), 1974, the answering 

respondent no.2 revised the Layout Plan of Sector 4, Patel Nagar 

ARP Extension vide order dated 21-05-2019 and it was decided to 

create small plots instead of villas so that the land could be made 

AZN HEMLATAGHOYARY Reg. 5 available to the all sections of society and, revenue could be 

collected through auction to the Trust. It is also important to 

OF IND mention herein that as per amended Lay Out Plan 18-09-2019 
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area of Park A has been increased to 194953 sq. ft approx. from 

77846 sq. ft, area of Park B is still 201390 sq. ft. approx. and 

Park C area 111881 sq. ft. as per previous plan and two new 

parks i.e. Park D area 49832 sq. ft. and Park E area 40963 sq. ft. 

has been proposed to provide a more healthier and clean 

environment. Hence, allegation of the applicant that in the 

amended Layout Plan of 2019 the area of the Parks has been 

reduced is totally false and without any basis. That the applicant 

is trying to mis lead this Hon'ble Court by not placing correct 

facts. It is also specifically denied that Plantations and huge 

trees have been cut with cruelty which is affecting air in the city. 

Infact the area being increased will increase the tree plantation 

leading to a healthier and clean environment. The alleged 

wrecked boundaries by the Applicant of the Park B was de-facto 

repaired and constructed as same are in dilapidated condition. 

Copy of 2009 and Revised Lay Out Plan of 2019 are cumulatively 

filed herewith as Annexure R-2 and R-3 & Copy of Photographs 

are filed herewith s Annexure R-4. 

Reply to Para 3.7 of the Application: Contents of Para 3.7 of the 8. 

application are not disputed. As admitted by the Applicant in his 

application that Respondent no. 2 is the Nodal Agency for the 

Development Work in the City Bhilwara, therefore it ought to 

have represented the matter to Respondent No. 2. 

Reply to Para 3.8 of the Application: Contents of Para 3.8 of the 9. 
application are false and specifically denied. It is specifically 

denied that the application has been filed for protection of 

environment in order to prevent loss to the environment as no 

such loss as alleged by the applicant has been caused or will 

cause to the environment. 

NO Reply to Para 4 (grounds) of the application: Contents of Para 4 

of the application are false and specifically denied. Applicant has 

not made out any ground for interference of this Hon'ble 
: Ar7 Tribunal in the matter. 
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11. Reply to Para 5 of the Application: No cause of action has been 

accrued to the applicant as alleged in the Para. 

12. Reply to 6 &7 of the Application: Contents of para 6 & 7 are 

false and specifically denied. 

13. Reply to Para 8 & 9 of the Application: Applicant is neither 

entitled for any interim relief nor entitled for any relief as 

prayed in the application and application is liable to be 

dismissed with cost. 

14. Affidavit filed alongwith the application is false and specifically 
denied. 

15. An affidavit in support of Reply is filed herewith. 

PRAYER 

It is therefore most humbly prayed that in the light of arguments 
advanced this Hon'ble Tribunal may be pleased passed to pass 
appropriate orders as its deems just and proper in the interest of 

justice. 

SHOEB HASAN KHANN Place: abalr 

COUNSEL FOR RESPONDENTS'1&2 Date: og.07.2021 
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HEMLA1 CHOUViKY 

NOTARY 
GOVT. OF INDIA 

JAGALPUR DISTRICT 

BEFORE THE NATIONAL GREEN TRIBUNAL CENTRAL ZONAL 
BENCH. BHOPAL (M.P) 

R 
NO 

ORIGINALAPPLICATION NO.105 /2020 (CZ) HEMA 
NOT NOTARIA 

Babulal Jajoo Applicant ) 
N 

//Versus// 

State of Rajasthan & Ors Respondent(s) 

AFFIDAVIT 

1, Anupam Sharma, aged about 37 years, S/o Alok Kumar Sharma 

Occupation: Deputy Town Planner, Urban Improvement Trust, 

Bhilwada, Rajasthan presently at Jabalpur Do hereby state on oath as 

under 

1. I'm the Officer in charge on behalf of Respondents' 1& 2 and 

authorized to file this Affidavit being well conversant with the 

facts of the case. 

2. The contents of the attached Reply from Para 1 to end have been 

drafted under my instructions and I have read and understood 

the same and same are true to my personal knowledge and 

1 beliet. AR 
Jabalpur 8 JUL 2021 

Dated/ * Deponent 

VERIFICATION 

1, Anupam Sharma, the above named deponent do hereby sign and 

verify on 8th day of July, 2021 that the contents of Para 1& 2 aforesaid 

are true to my personal knowledge and belief. 

Deponent Before me on the ... ay of. 

entit Who ha: boer 'enuny hri.. 

Who is pei ot :Dy ns0 signatafe 
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Rur( 
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(Annexure-A/1 ) af?fa qres A � qr% B A7 TA ZaaT Ta I 

Park name 
Park A 
Park B 

Area Sq.ft 
77846 Sq.ft. 
201390 Sq.ft. 

3. erbeat ErT AKTT FHAT 3IT3e A ( Annexure-A/2 ) yrefycD 

Hf f 18.09.2019 ERI TnYT 7 Ti1 y6, yfaT e7, deforas 

1554/2004 TIXT f¢AT fTÈT fe5 12.01.20173THTR ET UT TT BI 

HeT d-31T87 ITT YrEDT &5A 599024 qtoe ET TT 

Park namne Area Sq.ft. 

Park A 194953 sq.ft. 

Park B 201395 sq.ft. 

Park C 111881 sq.ft. 

Park D 49832 sq.ft. 

Park E 40963 sq.ft. 

1. enent Trust 
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MANSAROVER LAKE 

Anerure R 3 
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